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THE PREVENTIVE DETENTION (SECOND AMEND- d I 

MENT) ACT, I 952 
No. LXI OF 1952 I I 

I 

@ [22nd August, ,,I9521 I 

An Act further to amend  he Preventive Detention Act, Ig50,* 
1 

BE it enacted by ~ a r l i a r k n t  as folldws :- I 
i 

1, Short title and commen~nment.-(1) This Act may be called I 

/ the Preventive Detention (Second Amendment) Act, 1952. I 

Y 
(2) I t  shall come into force on such dat$ as the Central Govern- 

ment may, by notification in the Official Gazette, appoint. 
2. Amendment of section 1, Act IV of 1950.-In sub-section (3) 1 I 

of section 1 of the Preventive Detention Act, 1950 (hereinifter re- , 
ferred to as the principal Act), for the words and figures 1st day 
of October, 1952" the words and figures "31st day of December, - ! 1954" shall be substituted. I 

3. Amendment of section 2, Act IV of 1950.-In section 2 of the 
Act, in clause (a) for the words "Chief Commissioner" 1 

the words "Lieutenant-Governor or, as the case may be, the Chief 
Commissioner" shall be substituted. I 

4. Amendment of section 3, Act IV of 1950.-In section 3 of the 
principal Act,- 

(i) in sub-section (3), for the words "have a bearing on 
the necessity for the order", the following words shall be subs- 

I 
tituted, namely :- 

"have a bearing on the matter, and no such order made 
I 

after the commencement of the Preventive Detention (Se- '' 

cond Amerdment) Act, 1952, shall remain in force for more 1 
than twelve days after the making thereof unless in the ! 
meantime it has been approved by the State Government."; I 

(ii) after sub-se/ction (3), the following sub-secti'on shall be 
inserted, namely :- 1 

I 
"(4) When any order is made or approved by the State 

Government under this section, the State Government shall, 
as soon as may be, report the fact to the Central Govern- 
meqt together with the grounds on which the order has been 
made and such other particulars as in the opinion of the 
State Government have a bearing on the necessity for the 

' 
order." 

I 
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5. Amendment of section 6, Act IV of 1950.-Sectiori 6 of the 
principal Act shall be re-numbered as sub-syectiohq (1) therppf, 
add gftkr that s'ub-'sebtioh a8 'so re-nbrhbekdd, tge folldwing "sb- 
section shall be inserted, namely:- 

"(2) Notwithstanding anything contained in the Code of 
Criminal Procedure, 1898 ('Ac't V of 1898), every offence under 
clause (b) of sub-section (I) shall be cognizable." 

6. Amendment of section 7, Act IV of 1950.-In sub-section (,I) 
of section 7 of the principal Act, for the words "as soon as may be", 
the words "as soon as may be, but not later than five days from the 
date of detention" shall be substituted. 

7,. Amendment of section 8, Act IV of 1950.-In section 8 of the 
fii-ifi6ip31 Act,- 

(a) in sub-seetion (2), the pro'visr, s h a l  be on5itted; 
(b) after sub-section (2), the following sub-section shall be 

inserted, namely :- 

'"(3) The aQpropriate Gdverpmeiit 3hB11 appdirft 6ne of 
?he members of the Ad'vfssiiry Board wZio is dr has be'eh a 
&dge of a High 'Gout% to b'e its CIiai'mYan, and ih th& base 

I, of a 'Part C Stkte We 'a'pp0Tnth1.er.t to the' Advisory Bosfd, 
otf any personl who is a Judge of the High Court of a Part A 
State or a Part B State Shall be with the previous approval 
,of the Sta'te Government concerned: 

provided that fiothihg in t h i ~  sub-sectiohs sh'xil aYfeCt 
the power of any Advisory Board con'stituted b;d?;fb r̂e *&e 
commencement of the Preventive Dete.ntion (Second Am- 
endment) A d ,  19'52, to disposk of afiy i'e'fe'rehce ugder 'sec- 
tion 9 pendikg befoie it at  such cornrfie'fic@tnext," 

8. Substitution of new section fbr-W&tioh 9, Aat iiT of l'950.-' 
Fdr Section 9 of the principal Act. the following section shall be 
substituted, namely:- 

'(9. R@fe'l'e%e to ,Advisa@j Bloards.4ri eVel"y case where a 
BeEentioA o'l'derr has b&n inade uhder thS's A d ,  the appropfiate 
Government shall, within thirty days from -the date *of .detection 
under the order, place before the Advisory ,Bmrd constituted 
'by it under section 8 the grounds on which the order has been 
&e and the representat-ion, if any, made by the person affect- 
ed by -the order, and in case where the order has been made by 
an,sficer, .also +he report by such officer under sub-section (3) 
of section 3." . 

9. Amendment of section 10, Act IV of 1950.+h section 10 of the 
principal Act,- 

(a) for sub-sec+idn (I), fhe foIlowing shtall .be substituted, 
~ ~ ~ e l y  :- a 

" (1) %he 'Advisory Board shall, qffer conSidkring the 
materials placed be'fore it and, after calling for such, further 
infotmation as it inay deem necessary from the appropriate 

. Government or from any person called for the purpose 
thrcugh the apprbwiak Qovermrreht or from the person 
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concerned, and if in any particular case it considers it 
essential so to do or if the person concerned desires to be 
heard, after hearing him in person, submit its report to the s 
appropriate Government withip ten weeks from the date of 
detention."; 

. (b) in sub-section (3), the words "to attend in person or" 
shall be omitted, and for the words "legal representative" the 
words "legal practitioner" shall be substituted. 

10. Insertion sf new section 11'~ in Act IV of 1950.After sec- 
tion 11 of the principal Act, the following section shall be inserted, 
namely :- 

"11A. Maximum period of detention.-( 1) The maximum 
period for which any person may be detained in pursuance of 
any detention order which has been confirmed under section 11 
shall be twelve months from the date of detention. 

(2)' Notwithstanding anything contained in sub-section (I) ,  
every detention order which has been confirmed under section 
11 before the commencement of the Preventive Detention (Se- 
cond Amendment) Act, 1952, shall, unless a shorter pdriod is 
specified in the order, continue to remain in force until the 1st 
day of April, 1953, or until the expiration of twelve months from 
the date of detention, whichever period of detention expires 
later. 

(3) The provisions of sub-section (2) shall have effect not- 
withstanding anything to the contrary dontained in section 3 'of 
the Preventive Detention (Amendment) Act, 1952 (XXXIV of 
1952), but nothing contained in this section shall affect the 
power of the appropriate Government to revoke or modify the 
detention order at any earlier time." 

11. Amendment sf section 13, Act IV of 1950.-For sub-section 
(2) of section 13 of the principal Act, the following sub-section shall. 
be substituted, namely:- 

"(2) The revocation or expiry of a detention order shall not 
bar the making of a fresh detention order under section 3 
against the same person in any case where fresh facts have 
arisen after the date of revocation or expiry on which the Cen- 
tral Government or a State Government or an officer, as the 
case may be, is satisfied that such an order should be made." 


